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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

Original Application no. 32 of 2025

In the matter of:

Public Action Committee & Ors.

«.....Applicant(s)
v/s

State of Punjab & Ors.

....Respondent(s)

Report in the form of affidavit by Himanshu Jain, IAS,
District Magistrate, Ludhiana.

It is most respectfully showeth:

1. That, the matter contained in Original Application no. 32 of
2025 titled as Public Action Committee & Ors. V/s State of
Punjab & Ors. is listed before this Hon'ble Tribunal on
16.04.2025.

2. That, the undersigned is posted as District Magistrate,
Ludhiana and is thus filing the reply as directed by the

Hon’ble Tribunal.



3. That The Hon'ble NGT has in the last orders dated 28—01—2025

issued in OA 32 of 2025 held that:

“2. The OA raises substantial issues relating to the
compliance of environmental norms.

3. Issue notice to the respondents for filing their response
by way of affidavit at least one week before the next date
of hearing through e-filing. If any respondent directly files
the reply without routing it through his advocate, then the
said respondent will remain virtually present to assist the
Tribunal. The applicant is directed to serve the
respondents and file affidavit of service at least one week

before the next date of hearing.

4. Having regard to the seriousness of the allegation made
in the OA, we also form a joint Committee comprising the
representative of the PCCF, Mohali, RO, MoEF&CC,
Chandigarh, representative of Member Secretary, CPCB
and District Magistrate, Ludhiana. The District Magistrate,
Ludhiana will act as the nodal agency in the joint
Committee. The joint Committee will visit the site, ascertain
the extent and number of trees that have been illegally cut
and also the truthfulness of the allegation of illegal mining
and mining from the canal bed and violation of

i norms by No. 1 and 5 and

ascertain the status of requisite environmental clearances
and submit the report before the Tribunal within six

weeks.

5. Liston 16.04.2025.”
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4. That with regard to the above, it is respectfully submitted:

a) In compliance with the directions of the Hon’ble National

Green Tribunal the undersigned vide letter No. 4506-10/M.A

dated 18-02-2025 constituted a Joint Committee comprising

the following four members:

Sh. Rajesh Kumar, Divisional Forest Officer (DFO)
representing the Principal Chief Conservator of Forests
(PCCF), Mohali.

Sh. Jagdish Prasad Meena, Scientist ‘D’ representing the
Central Pollution Control Board, Regional Directorate,
Chandigarh.

Sh. N.K. Dimri, Technical Officer (Grade-I), representing
the Regional Office MoEF&CC, Chandigarh.

Sh. Pardeep Singh Bains (PCS), Sub-Divisional
Magistrate, Payal on behalf of the District Magistrate
Ludhiana.

The Committee was directed to carry out a site visit in

accordance with the orders of the Hon’ble Tribunal and to

submit a detailed report highlighting the observations and

compliance status. (Copy enclosed as Annexure-R/C).

b)

Furthermore, reminders were issued to the members of
the Joint Committee vide letter No. 9262-68/M.A dated

24-03-2025 and letter No. 9549-53/M.A dated 26-03-

—Eye



2025, restating the instructions to visit the site
undertake the requisite actions and submit the
compliance report at the ecarliest. (Attached as

Annexures- R/B)

© In response, the Sub-Divisional Magistrate, Payal,
submitted his report vide letter No. 104 dated 11-04-
2025, wherein it has been stated that the report of the
Joint Committee, as directed by the Hon’ble Tribunal in
its order dated 28.01.2025 is hereby submitted as
desired by Hon’ble Tribunal vide order dated 28.01.2025

is enclosed herewith as Annexure-R/A.

S. It is humbly submitted that the undersigned has followed the
instruction passed earlier by Hon'ble National Green Tribunal.
That in the view of the compliance of factual report is submitted
made herein above, with request to Original Application no. 32 of
2025 may be disposed-off with appropriate orders. Any
instructions passed by the Hon'ble Tribunal shall be complied in
letter and spirit.

It is, therefore, prayed that the Original Application no.

32 of 2025 may kindly be disposed off with appropriate orders.

Submitted by

(HimangHQ Jain ,1AS)
District Magi: e, Ludhiana



4§riﬁcalian:-

Verified that the contents of Para No.0l to 05 of the
above reply are true and correct to my knowledge as derived from
the official record. No part of the above reply is false and nothing

material has been kept concealed therein.

IN. 74
Dated:- 11-0Y-202§ (Him: sS:Jam]
Place:- LYDWLANA District Magibfrate, Ludhiana




At R/A

Office of The Sub Divisional i Payal (L ||dhian:49
To,
‘The Deputy Commissioner,
Ludhiana.
No. 104, Dated: 11foufr026
Subject: Regarding Compliance of OA No. 32 of 2025 Public Action Committee and

Ors. Vs State of Punjab & Ors,

Reference: Regarding your office letter No. 9262/MA dated 24/03/2025.

With reference to the above case the detailed reply of the Joint
Committee is hereby submitted for your kind perusal and further directions please.

Encl: Reply of Joint Committee 3

Sub Divy sionmag'slrat:
Payal
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 32/2025

Report of the Joint Committee constituted in compliance to Hon'ble NGT order
dated 28.01.2025 in 0.A No. 32 of 2025 in the matter of Public Action Committee
&0rs Vs State of Punjab& Ors.

1 7 i Tribunal

‘The Hon'ble National Green Tribunal, Principal Bench order dated 28.01.2025 in 0A.
32/2025 in the matter of Public Action Committee & Ors Vs State of Punjab & Ors

tiated

regarding the applicant raised that the Sirhind Canal widening project was
without obtaining environmental clearance as required under the EIA Notification,
2006 Additionally,illegal tree cutting, unauthorized mining in forest areas, and harm to
flora and fauna have occurred due to the actions of the responsible authorities. The

applicant further claims that batching plants were illegally set up, and forest land was
also alleged that two protected Rat Snakes

excavated and used for material storage. It i
killed i i

‘The Hon' Tribunal in 5.01.
has issued Directions as under:

Para-03: Issue notice to % panse by way at

least one week before the next date of hearing through e-fling. If any respondent
ly reply without through his advocats i

will remain virtually present to assist the Tribunal. The applicant is directed to serve

the respondents and file affidavit of service at least one week before the next date of

hearing.

Para-04: Having regard to the seriousness of the allegation made in the OA, we also
form a joint Committee comprising the representative of the PCCF, Moali, RO,
MOEF&CC, Chandigarh, representative of Member Secretary, CPCB and

Magistrate, Ludhiana.

Joint Commitiee Reportin OA No. 32 0£2025 Page 1of8
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The District Magistrate, Ludhiana will act as the nodal agency in the joint Committee.
The joint Committee will visit the sie, ascertain the extent and number of rees that have
been illegally cut and also the truthfulness of the allegation of llegal mining and mining
Jrom the canal bed and violation of environmental norms by Respondents No. 1 and 5 and
ascertain the status of requisite environmental clearances and submit the report before
the Tribunal within six weeks.

o. i Tribunal:

2.1 Composition of the Joint Committee:
The Hon'ble NGT, vide order dated 28012025, constituted a Joint Committee
comprising the representatives of the PCCF, Mohali, RO, MoEF&CC, Chandigarh,
Member Secretary, CPCB, and the District Magistrate, Ludhiana, to conduct a site
visit and collect relevant information to verify the facts raised by the applicant. The

4 Sh. Pradeep Singh Bains SDM, Tehsil Payal District Ludhiana (Representative of
Ludh

@ Er. Jagdish Prasad Meena, Sc-D, CPCB Regional Directorate, Chandigarh
(Representative of CPCB)
% Sh. N Dimri, Technical Officer (Grade-1), Regional Office, MoEF&CC Chandigarh
(Representative from MoEF&CC Chandigarh
4 Sh. Rajesh Kumar Divisional Forest Officer (DFO)Ludhiana (Representative of
PCCF, Mohali)
‘The Joint Committee carried out a site visit on April 1, 2025, to verify the fact, assess
the extent of illegal tree cutting, Investigate claims of llegal mining, in the forest area,

verify violations of environmental norms by the concerned respondents, and ascertain

Punjab,
Water 1 3
WRD. $h. Divanshu Sharma SDO Mechanical sub-Division, Doraha and Sh. Awaldeep

3.0 Introduction of Sirhind Canal:

‘The Sirhind Canal originates from the Ropar District in the State of Punjab. It is one of
the oldest canal systems in the region, constructed in the year 1882. Over time, the

Toint Commitiee Reportin OA No. 32 01 2025 Page2of8
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2

of the canal has reduced, tothe

original design specifications to adequately cater to the demands of its off-taking
branches. The total length of the Sirhind Canal is 59.5 K. as informed, this restoration

I was

12,625 cusecs, which 11

about 13%. This reduction is primarily due to weakened banks and the formation of
berms along the inner sides of the canal. To address this issue, side-lning has been
4k stretch at the tail end of the canal

(out ofa total length of 59.5 k). This lining, executed without increasing the canal’s top
width, has led both ity and di
system.

Fthe Sirhind C: by structural

degradation, particularly weakened sides. The objective was to restore the canal's
original discharge capacity and enhance the use of surface water. The canal serves
3 districts in Punjab

Ludhiana, Malerkotla, Sangrur, Patiala, Moga, Faridkot, Ferozepur, Barnala, Bathinda,
and Mansa. These districts are heavily reliant on this canal for irrigation, drinking

water, and industrial use.

4.0 Factual i i i i petiti

‘The factual report with regards to the issues raised in the letter petition based on the
observations made during the site visits and the information collected during the visit,
is submitted as follows:

4.1 Allegation: Regarding Remodelling of Sirhind Canal without Environmental
Clearance (EC)

1. As reported by the Punjab Water Resources Department, the remodelling of the
Sirhind Canal was carried out from January 1, 2025, to January 21, 2025, to meet
the increasing demand and ensure the safety of the canal. During the visit, the
committee observed that the rehabilitation work at the Doraha reaches of the
Sirhind Canal

According to data provided by the Punjab Water Resources Department, the.
bottom bed width of the canal has been increased from 220 feet to 246 feet,

Joint Commitiee Report i OA No. 32 01 2025 Page 3078
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325 feet

the top mouth
294 feet as part of the recent remodelling work This remodelling was
undertaken to reduce frictional losses during water flow and to increase the
velocity of the channel, thereby improving the hydraulic efficiency of the canal

system.

. According to the report, after the remodelling of the Sirhind Canal, its discharge

capacity is proposed to increase from 12,625 cusecs to 1546881 cusecs,
indicating an approximate 22.52% increase in the canal's discharge capacity

after the completion of project.

. The work was undertaken from the Railway Bridge to Doraha Bridge (1.2 km)

and further from Doraha Bridge to Manpur Bridge (328 km) at the tail portion.
‘The remodelling work of the existing Sirhind Canal was completed within 21
days. in, as the work

bt be completd witin i period due 1 2 sse goverTnent olction
A -11).
Further as reportd by Punja Water Resources Department that th project

undertaken involves oni
kam stretch. Only strengthening of the inner banks and removal of berms within
the existing cross-section was performed. Earth extracted during this process
was reused to reinforce canal banks. The work was carried out in response to
public concerns regarding the deteriorating canal condition and the associated
risk to lfe and property.

Further as informed by Punjab Water Resources Department,the Sirhind Canal

isa only and ©
(GCA). s distribution starts beyond this stretch of 59.5 ks and nowhere it s
used for power generation. As no new canal construction has been undertaken,
the project is outside the purview of the EIA Notifcation in the present case in
light of all the amendments in the EIA Notification 2006 till 30082023 (copy
enclosed as Annexure-ll). As per this notification and the subsequent
amendments under the Schedule, which enumerates the list of projects or

activities requiring prior environmental clearance, attached to the EIA
Notification 2006, entry 1 relates to Mining, extraction of natural resources and

»
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PPl
in o way intended to carry out any of the 3 purposes.

7. The original Sirhind Canal was constructed in the 18805 when Environmental
Clearance (EC) was not required. However, in January 2025, the Punjab Water
Resources +km of the

canal's tail portion for rehabilitation. This became necessary due to the
weakening ofits sides. The objective of the remodelling work was to restore
the canal's original capacity and maximize the utilization of canal /surface
water. This rehabilitation activity does not fall under the purview of the
'MOEF&CC EIA Notification, 2006.

During the visit, illegal tree cutting was observed on the forest-side bank of the
Sirhind Canal. Furthermore, the Forest department informed that no permission

2. During visit committee observed that a pucca road exists on the left side of the

canal, and a forested ig

(with side lining and unlined bed) was executed within the existing cross-
sectional width. of the canal prior 325
£ and . ot n bl

As informed by the Punjab Water Resources Department, the right bank of the
canal is located in an earth-filled portion. Therefore, the excess earth extracted
from the left bank was utilized to strengthen the right bank, without entering the
forest area.

4 by digging/ for which
Forest Department has taken action under the Section 29, 30, 32 & 33 of Indian
Forest Act, 1927 and accordingly Damage Reports dated 03.01.2025 has been

issued
Forest Department informed that a total of 113 trees have been illegally felled
during the concretization of the slope of Sirhind Canal for which action has

already been taken by the department under Indian Forest Act, 1927 and had
issued various damage reports against the offenders for which notices have

already been ng

Toint Commitiee Reportin OA No. 32 0f2025 Page Sof8
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43 ions in Forest Area:

1. The Punjab Water Resources Department informed that two concrete batching
plants with a capacity of each 30 m/hr were installed by the assigned
contractors in a forest area. The concrete batching plants were installed in
existing open spaces within the forest without cutting any trees; instead, the
already available space was utilized.

2. Further, as informed, these concrete batching plants were operated for
approximately 12 days.

3. During the visit, the committee did not find any concrete batching plants
‘machineries in that area. Further informed that these concrete batching plants
had b d

4. The Forest department has taken action by issuing notices to the concerned
department dated 07.01.2025, 08.01.2025 & 13.01.2025 and damage report to
the offender for not taking NOC/ permission for setting up batching plants in
forest area along the Sichind canal.

5. Further, the concrete batching plants were not obtained Consent to Operate
(CT0) from Punjab Pollution control Board (PPCB) under Water (Prevention &
Controlof Polution) Act, 1974 & Air Act, 1981,

4.4 Allegation of killing of Rat snakes :

1 Protection

Act, 1972); the Forest Range Officer (Wildife), Ludhiana in the Office of DFO

(Wildife), Philaur, have sought necropsy report vide letter no. 179 dated
18.01.2025 from Deputy Director, Department of Animal Husbandry, Ludhiana
and same was submitted. The necropsy report was prepared by a panel of
veterinarians. A copy of the necropsy report is attached as Annexure-Vi. The
Conclusion of the necropsy report i reproduced as under:

Although mutilation due to accidental/ infection/ trauma could have resulted into
the death of the snake.”

raphs taken during site visit of the Joint Committee dated 01.04.2025
Faitnchene Ramexure Vi

Toint Committee Report in OA No. 32 01 2025 Page 6of8
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6.0 Conclusions:

1

‘The remodelling of a 4 km stretch of the Sirhind Canal was undertaken by the
Punjab Water Resources Department as a rehabilitation measure to address
structural degradation and restore its original discharge capacity. The project
involved no new construction, expansion, or changes to the barrage structure,
reservoir capacity, or submergence area. The rehabilitation work focused
exclusively on strengthening the canal’s inner banks and enhancing hydraulic
efficiency, utllizing excavated material within the existing cross-section.This
rehabilitation activity does not fall under the purview of the MOEF&CC EIA
Notification, 2006. Therefore, )is

such types of repair and maintenance activities of the canal project.

p in
the necessary No Objection Certificate (NOC) from the Forest Department,
Ludhiana. Additionally, the plants did not obtain Consent to Operate (CTO) from
the Punjab Pollution Control Board (PPCB) under the provisions of the Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981.

The felling of trees was evident during the inspection and same was also
confirmed by the State Forest Department. The temporary use of forest land for
non-forestry activity has also been found. The State Forest Department have
already taken action under the provisions of the Indian Forest Act, 1927. ftwas.
also informed by the State Forest Department that there is no forest land involved
or required by the Irrigation Department. It was also observed that some
destruction to forest area has been done by the lrrigation Department,
accordingly, it is suggested that a restoration plan for all damaged area need tobe.
prepared and implemented by the State Forest Department at the cost of the
Irrigation Department.

‘The above factual report of the Joint Committee, submitted in compliance with
the orders of the Hon'ble NGT, is presented for consideration and may kindly be.
taken on record. The Joint Committee shall abide by any further directions of the
Hon'ble NGT in this matter.

Joint Committee Report in OA No. 32 0f 2025 Page 70f8

Q&L’/ w2 . @‘»

< /

12~




57

7.0 Joint Committee:(As per order of the Hon'ble NGT Principal Bench, New Delhi

dated 2801.2025)

Departments

Sh Pardecp Singh Bains (PCS)
SOM, Tehsil Payal District
Ludhiana

(Representative of the Disrict
Magistrate, Ludhiana (Act as the

Nodal agency)

. Rajesh Forest

Offcer (DFO)

Forest Department

of PCCF, Mohali)

Er.Jagdish Prasad Meena,

Central Pollution Control Board,
Regional Directorate, Chandigarh
(Representative  of CPCB, RD

Chandigarh)

Sh NK Dimr, Technical Officer
(Grade-1),

Regional _ Office,  MoEF&CC
Chandigarh (Representative from

MoEFCC Chandigarh

)

<

Toint Commitiee Reportin OA No. 32 0£2025
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Item No. 05 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 32/2025
Public Action Committee & Ors. Applicant(s)
Versus

State of Punjab & Ors. Respondent(s)

Date of hearing: 28.01.2025

CORAM:  HONBLE MR
HONBLE DR. A. SENTHIL VEL,

Applicant: M. Kapil Dev, Applicant in Person

ORDER
1. In this original application, the plea of the Applicant is that the
project of widening and lining of site slopes of Sirhind Canal project has
been started by Respondent No. 1 without obtaining any environmental
clearance in terms of the EIA Notification, 2006. Further plea of the
Applicant is that hundreds of trees from the forest arca have been
illegally cut and illegal mining in the forest area has been done by
Respondents No. 1 and 5. It is also the allegation of the Applicant that in
this process, Respondents No. 1 and 5 have caused damage to flora and
fauna by illegally setting up and operating a batching plant and by
illegally excavating forest area and stacking the material in that arca. The
Applicant has also alleged that 2 Rat Snakes protected under Schedule-1
of the Wild Life Protection Act, 1972, have been killed and that the illegal
‘mining is being done in active connivance with the officials of Respondent
No. 1 from the bed of the canal. In support of the said plea, Applicant,
present in person has referred to the photographs filed as Annexure P-2

He has also pointed out that the Notice dated 07.01.2025 Annexure P-4

pee




was issued by Respondent No. 2, which reflects the violation hy59

Respondents No. 1 and 5.

2. The OA raises substantial issues relating to the compliance of

environmental norms.

3. Issue notice to the respondents for filing their response by way of
affidavit at least one week before the next date of hearing through e-fling.
If any respondent directly files the reply without routing it through his
advocate, then the said respondent will remain virtually present to assist
the Tribunal. The applicant is directed to serve the respondents and file

affidavit of service at least one week before the next date of hearing

4. Having regard to the seriousness of the allegation made in the OA,
we also form @ joint Committee comprising the representative of the
PCCF, Mohali, RO, MoEF&CC, Chandigarh, representative of Member
Secretary, CPCB and District Magistrate, Ludhiana. The District
Magistrate, Ludhiana will act as the nodal agency in the joint Committee.
The joint Committee will vsit the ste, ascertain the extent and number of
trecs that have been illegally cut and also the truthfulness of the
allegation of llegal mining and mining from the canal bed and violation of
cnvironmental norms by Respondents No. 1 and § and ascertain the
status of requiste environmental clearances and submit the report before

the Tribunal within six weeks.
5. Liston 16.04.2025.

6. A copy of this order be forwarded to PCCF, Mohali, RO, MOEF&CC,
Chandigarh, Member Secretary, CPCB and District Magistrate, Ludhiana

for compliance.

Prakash Shrivastava, CP.

—1- ’
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January 28, 2025
Original Application No. 32/2025
av,

-\-

Dr. A. Senthil Vel, EM
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(To be printed in Special Gazette of Govt. of Punjab)
Govt. Of Punjab
‘Water Resources Department
(Works Branch)
Notification

No. WR-IRWR 015/3/2024-1W2/3447 Date 09/12/2025

Under the provisions as aid in ule 63 o the Northern Canal and Drainage Act
mz (8o 1 xm while keeping in consideration the weather and the condition of the crops, it
from 01.01.2025 1021.01.2025 to

carry out the work of ts rehabilitation.

Date: 09.12.2024 (Krishan Kumar)
Chandigarh Principal Secretary Gow. Of Punjab

Water Resources, Chandigarh
Endr.No. WR-IRWR 015/3/2024-1W2/3448 Dated 09.12.2025

Copy of ing fprinting and sat , Punj
Chandigarh notification at is requested to send the 5
copie of tis gauetenotfcation ot offce fo record.
-
Under Secretary Water Resources

-
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SCHEDULE
(See paragraph 2 and 7)
PRIOR CLEARANCE

LIST OF PROJECTS OR ACTIVITIES

Project or Activity

‘Category with threshold limit
A B

(i pipelines
i . s and otir

espect
it e o il

> 500 ha of mining lease
area in respect of coal mine
lease

Asbestos mining imespective
of mining area.

All projecs.

(O @ 1 G) 1 @) I &)

T ini ral resources and peci i i
@ | ) Mining of minerals 250k minig ese arc n [ Al mining lese s n | General - Conitons bl aply
et f major  mineral | re of  minor | except

espect
mineral mining lcases
and < 250 ha mining | “Genera Condition shall ppy xcsp
Ll ’fﬁ‘.ﬁ:{ for mining of minor minerals
case cther than
o ot g ] e s
case arca i 1€5pect OF | (3) “The  prescribed procedure o
ool Rk oas, ehvironmental clearance for mining of
minerals _ including _cluster
sl s iven i Appenix XL
()% The evacuation or removal an
Caeporaen of sieady v
il ing vithn th g ess
e provisions of the
Ninesand Minerals (Developmentan
Regulation) Act, 1957 (67 of 1957), by
the previous lessee, aflr the expiy of
the said lease, shallnot form the part
the mining capacity so permitted to
he sucessa bidde, slected threugh
auction as per the procedure provided
under that Act and the rules made
there under.

product

O [ Offshore and ansiore
and gas exploraton,

Al projects in respect of
shore and onshore il u.a
development
o v = it

exploration

(@™ @ River vallg

and

[Note 1: Scismic surveys which are part
lof Exploration Surveys are exempted
provided the concession ot

clearance for physical survey
[Note 2: All project in respect of off-
shore and onshore ol and gas
lexploration are categorized as ‘B2’

jocts™

fprojects __________
‘General Condition shall apply.

@ Esin ol

(E),dutd the 11% Oc

17371 tobe,
)1 Bts i ol s i S0 23, e e 13 Demb, 13 Bt b o5 rd o S0
Y

@ April, 20
7 dd 130,

A s o ()bl ide SO, UGN, dad e 1+ D, 200
5.0, 2601(E), datd the T October, 2014; S.0.141(E) daed the 15% January, 2016; 0. 3977(E), doted the 4%

2163() duted 09h May, 2022
o the 285 March, 2020

vt 5.0 705, ded e %

b incol.3 & 4vide 5.0, 1BGE o 200 A 2022
Substituted in col 5 vide S.0.
24 (B), dt
so 1770 dt 11 0200, Al s sistvtd i 5.0. 365 dtd el i, 200
163(E) )

it ¢ D, 209, i 1599(E), dated the 25°

e 204 S0.S7TE e 140 A, 0.

19
)
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hydro-clecric._Projects | power generation;

(RVHEPs): -
() RVHEPs  without
Pump Storage Projects;
(RVHEPs  with
Pump Storage Projects;
() standalone Pump
Storage Projects."*

(i) Ivigation projects

MW hydroslectric | Note-
power generation;

(i) Category ‘B river valley projects
falling in more than one stae shall be
appraised at the central Government
Level.

(i) Change in irmigation_ technology

) > 2000 ha of
culturable  command (...)rmgmu. proes invifing lr-
area. State. issues appraised a
ot et it change in

tegory.

(iv)" Pump Storage Projects including
off closed loop shall be

on specific Terms of
Refercnce issued by the Central
Government for  Pump
Projects. The Pump Storage Projts

Slow sl "be sppraed s B3

category e of power

generation capacity:-

@) Projets whichdo ot atrac Forest
e e Wid Lie Chance,

o Projects wherein 1o new

 Substituted in col.3.4

£ Entries in seral 1 of Column 2 substituted vide $.0. 2226(E) dated 18.05.2023
* Entris inserted at srial 4 of Column $ substituted vide $.0. 2226(E) dated 18.05.2023

20
—_-



T “Thermal Power Plans =5 MW < 500 MW [General Conditon sall 3ply
i [Note:
|G Thermal Power Plants up to 25 MW
<100 MW > SMW (al ["based on
2 100 MW (al other fiels | other  fucls [municipal soi
except biomass) biomass and municipl [ful such as coal, ligite | petro
o oo [0 10 15% e xmp.
3 |)Thermal Power plants using waste
<20 MW 15 MW [heat boiers without any suxilary fuel
>20 MW (using municipal | (using. municipal soli |sre exempt.
solid_non-hazardous on-h
s fue). as fucl)
>15 MW plants based
biomass fucl.
@ [ Nuciear power projects | Allprojects =
and procesing  of
nuclear fuel
7 Primary Processing
2@ | Coal washerics. 2 25 million ton‘annum [ <2.Smillion Im/lnnllm TGeneral Condition shall apply
throughput of coal throughput (If located within minin
roposal shall be appraised. together
ith the mining proposal)
ted coal mining projects with
frasheries located within mining |
ea shall continue 10 be considered at
entral leve or State level, a the case
fnay be, as per for
foal mining projects.
T | Mineral bencliciation Al ineal [Cenel Condiion sl
beneficiation |(Mining _proposal el
i peneiiaion b e ogont

jects irmespective
of the procedure for
beneficiation

at Central level
level, as the case may be, as per the
ex 1d for mining projects

[ Materials Production

34 Entriesn Col 3 &4 vide 5.0 1939() dated 13 November, 2006 Envics ncol4 & S substiaedvide S0, 20676 dact

5 Suvotueed ol 3 84 vide S.0. I8 dad 20 i 122
# Word Ament
7 Amended vide aitetion dmzd wn iy 2053

5 vide S0. 2m

& Allnies subsumlad s.0. T (z) ) 29 i 014

ide S.0.

34 &5
2
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Annexure-

DRNo853647 dated 03/01/2025 67
DI

D N
[Breaking of land in forest arca: Length=11m
Breadtl
Total area= 121 sqm J

)
. ot s O
ek

-1 -



6 8 | D.R.No.853648 __ dated 03/0172025

n Digging of soil
D No. 192-193 R/S
reaking of land in forest arca: Length=09 m
Breadth=10m
Total arca=90 sqm.

TEor. rematgoner
*‘M sha
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Annexure-5

D.R. No. 853644 dated 01/01/2025 69

Tllegal cutting of trees

ENo. Species Girth | Class
(em)

464 132

466
L
i
1

Dotaha Foron i O

-2 -



T VR IR, T
z 0 D.R. No. 853645 dated 01/01/2025

Tllegal cutting of trecs
SNRD No. [Side | EN Specics Girth | Class
(cm)
%
148
|
I
|
[
s T
o Officer
Forest Rfye




[ D.R. No. 853646 dated 02/01/2025
Tllegal cutting of trees
SN | RD No. [Side| ENo. Specics Girth | Class
(cm)
1 [ 189-190 | RIS Eucalyptus 325
2 RIS Mulberry v__|
3 ®S Kachnar
4 RIS Kikar
5 [193-19% | RIS Drek
6 ®S Drek
7 RIS Mulberry

e ...

Forest mz Officer
Dorahe

4l



72 D.R. No. 853650 dated 10/01/2025
It

1l utting of trees

SN[ RDNo. [Side | E Speeics. Girth | Class
(em) | |

1| 185186 | RS ulberry 124 A

2 RIS jam 75

3 ®S Jamun 7 | v |

4 RS ulberry 124 | WA |

5 RIS tulberry 1

3 RS s ulberry |1

7 RIS [ Jamun I

s RS 21 Sukhchain I

9 1191192 RS | 478 Eucalyplus [

Dovoba Forest Rfpe O
e i3

—2y -



utting of trecs
Species

Willow




4

[us T
fus 1
fs |
s ]
s
Us
Us Malbery
Us ey
Us Mulbory
Us Molbery
Us Muberry
Us Malbery
Us Malbory
Us Mulbory
Us Drek
Us Molbery ]
s Jamn
Us Tun
Us Drck
Us Drek
Us Bocaypi
L] LS i
2| Us Escayps
| Us Eucaypis
s Shisham.
3| s D
1 Us Eucalypus
BH s Eucalypts

v
I

A

Forest

ge Officer
b



D.RNo, 353654
RONo. [Side
8185 [ 15
®S
~S
R”S
RS
~S
RS
RS
RS
S
RS
RS
RS
rS
rS
RS
RS
rS
RS
RS
RS
RS
~S
7 T
RS [ 1o
RS [ 133
RS |13
RS [ i6
I T
S
RS 183
RS | 244
RS [ 500
RS 310
RS [ 312
TS BETEY
T TS
I

-

lcgal cuting of trecs
ENo. e

dated TWOV2025.

75

Il

I
L] NN

1 Ragge Officer
Forest Ragge O
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Annuas. - R[ ©

A =1-16.04.2025 Ao an

we3d faut athnag, Sfmrer
(7.2 Fmr)
A
Quias Mrrcde
ytes
& 9262/ izt 24-03-2025
fer Regarding compliance of OA No. 32 of 2025 Public Action Committee and Ors. Vs State

of Punjab and Ors.

FTH- e ©a39 2 U39 Fug 9025-30mh.2 izt 2103-2025, WS ST 4958-6204.2 firsit
2402-2025, 5T & 5983- 85002 it 25022025, 599103 2 first 25-02-2025
w3 39 &Hg 5987-89m0.2 it 25022025 2 ek w1
=3 Rt 3 Ter el g Il i 7t § et A A @ B g - 28-

01-2025 & wwE {3 fert wifes 3n Re A3 I &5 3808 S9a Rar worfie oS 32 BT

mmmmme@%mmfmwwwmmu@a@w

st 7 Quds 9 e fodoe fo wam9 Re s 7 98 31

HER HoUa wersS B GaF AN O wad U BT 16-04-2025 fsHfeS At A
fer &8t wru § geEr wits Yset @ sargest & e 97 @ yF dat A9 e S fa et duen
wwm;mmmwwmmwmewﬁam@
3r7e & fuszr 5t 7R 3 A Heti wers3 @ ga € fis-fis use wedt B R

o & ve ks e T
i
wfemren )
firs viwe 2 e
fere A gz

1. fiegt Farers waa, gfrer (Ye w3 95020.70002) & ST wets S @ sarast s 3w
it e 3 i 153 A R it 92 T N o7 TN R e A A @ gt
@ fé-fis e el wEE )

2. Sh. Jagdish Prasad Meena, Scientist ‘D’ (Mobile No. 63931-15414), Central Pollution Control Board
Regional Directorate Chandigarh 7 & 75" w3 31¢! araerdt 31

3. Sh. N.K Dimr, Technical Offcer (Gr-1) (Mob No- 91584-03666), Regional Offce, MoEF&CC, Chandigarh
A oot w3 B o i3 s

4. Mg AR G ot foud s, Bt 7S g LA /2 AF) ee 31

—-35— e
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=79

wiaret fiEt-16.04.2025

Te3q Tyt afhmag, sftmrer

(4.8 Fmr)
e
uias Mimrese
e
& 9SHg rme m,;(g/og/gs
femr Regarding compliance of OA No. 32 of 2025 Public Action Committee and Ors. Vs State
of Punjab and Ors.
TFTH- e T3 @ 13T S 9262-68mhi.2 firdt 24-03-2025 @ el e
GuTs feht 3 e il vt 3t s 7 § wat s A @ a3 gad il 2e.

01-2025 & woE {3 fer gz aF e afs3 It &8 IBRE J9a Rar yorfésr ae 92 Bdet
Fowd 593 AT faliee AeEeR @ gy R fom weas § 3w o fofit famr s udg I A
13 7E Quds @ ween follse e eess Re yus 57 38 31

HER Hatar weTs3 2B 853 AR & vt B fiFt 16-04-2025 feRfe3 At A A
for B8 v § g wills U3S @ SarsEst @ it 3w 2 1F 263t dist wet 3 fa andt e
SidHs ToH &) 575 IHNE aoa Sdle e age I folve Hewe @ gu e fm eese &
3rE & fipres St AR 7 3 R et weTes @ ga @ fis-fifs use wddt sed m A

o & vt v i oy
(@ @ W) V4
TG0
<533 fndt e,
Bl
froriozs 550-53 w2 5@,_,1{/03/&5
freBagTe:

1. g T waw, Bfore (e AE- 95620-70002) & T ek I @ e S 39 &
fisfint 7T 3 f Gu s Wirede wfes w3 83 o3 AN eaR &7 TENS T I8 B
g TR 98wt Yo A @ g € - fes e weld) e R A

2. Sh. Jagdish Prasad Meena, Scientist ‘D’ (Mobile No. 63931-15414), Central Pollution Control Board
Regional Directorate Chandigarh 7l & 553" w3 8¢l araerdl 31

3. Sh. N.K Dimri, i 91584-03666), Regic , MOEF&CC, igarh 77t
§ 5 w3 B arIwd 793

4. g A et o S, B T g QLAY 2R gt e B

FuIdeB20E)
we3s faudt abss,
B
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Anrrae - R[ B

] OFFICE OF THE DEPUTY COMMISSIONER - CUM —
DISTRICT MAGISTRATE, LUDHIANA

AddL. Principal Conservator of Forests (C),
Ministry of Environment, Forest and Climate Change
Chandigarh.

No- 5988 /MA Dated- J5- 09-cde 25~

Sub: Hon’ble NGT order dated 28.01.2025 passed in 0.A No. 32/2025
titled as Public Action Committee & Ors. Vs State of Punjab &
Ors.

Please refer to the subject cited order dated 28.01.2025 passed by the Hon'ble NGT
(copy attached)

The relevant para of order dated 28.01.2025 passed by the Hon’ble NGT is as under.

4. Having regard to the seriousness of the allegation made in the OA, we also
Sorm a joint Committee comprising the representative of the PCCF, Mohali, RO,
MoEF&CC, Chandigarh, representative of Member Secretary, CPCB and Districy
Magistrate, Ludhiana. The District Magistrate, Ludhiana will act as the modal
agency in the joint Committee. The joint Committee will visit the site, ascertain the
xtent and number of irees that have been illegally cut and also the truthfulness of
the allegation of illegal mining and mining from the canal bed and violation of
envivonmental worms by Respondents No. I and § and ascertain the status of
requisite environmental clearances and submit the report before the Tribumal
within six weeks.”

Since. the Hon'ble NGT has appointed District Magistrate. Ludhiana as Nodal
swency. it is therefore requested to send nomination of the officers of your department (Name
Designation. Mobile No. and Email) to this office through letter and as well s by email on
deldh@punjab.gov.in as member of Joint Commitice consiituted to comply with the ogdor passed
by the Hon'ble NGT

puty Commissioner
Ludhi

Endst No - 5983 -3 §/m.4 Dated- 950028 §

A Copy is forwarded to

! Sub Divisional Magistrat. Ludhiana (Fast) for information and necessary action please.

2 Distrct Forest Office. Ludhiana for information and necessary action please.

e

For: Deputy Comy
Ludhiana

3-P.A 10 Deputy Commissioner, Ludhiana for information please.

ioner

-31-



OFFICE OF THE DEPUTY COMMISSIONER — C81
DISTRICT MAGISTRATE, LUDHIANA

The Member Secretary,

Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032

No- 5436 MA Dated- 205 0 - 9@ ¥~

Sub: Hom’ble NGT order dated 28.01.2025 passed in 0.A No. 32/2025
titled as Public Action Committee & Ors. Vs State of Punjab &
Ors.

Please refer to the subject cited order dated 28.01.2025 passed by the Hon'ble NGT

(copy attached)

The relevant para of order dated 28.01.2025 passed by the Hon'ble NGT is as under

4. Having regard 10 the seriousness of the allegation made in the 04, we also
form  joint Committee comprising the representative of the PCCF, Mohali, RO,
MoEF&CC, Chandigarh, representative of Member Secretary, CPCE and District
Magistrate, Ludhiana. The District Magistrate, Ludhiana will act as the modal
agency in the joint Committee. The joint Committee will visit the site, ascertain the
extent and number of irees that have been illegally cut and also the truthfulness of
the allegation of illegal mining and mining from he canal bed and violation of
environmental norms by Respondents No. I and § and ascertain the status of
requisite environmental clearances and submit the report before the Tribumal
within six weeks.”
Since. the Hon'ble NGT has appointed District Magistrate, Ludhiana as Nodal
Agency, it is therefore requested to send nomination of the officers of your department (Name.
 through letter and as well as by email on
de.ldh@punjab.gov.in as member of Joint Committee constituted to comply with the order passed
by the Hon'ble NGT.

For: Deputy Commissioner
Ludhiana

Endst No - 54¢1-39/M.A Dated- 3 - 04 - 303

A Copy is forwarded to

1. The Regional Director. Central Pollution Control Board. Regional Directorate.
Chandigarh for information and necessary action

2. Sub Divisional Magistrat, Ludhiana (East) for information and necessary action please.

3. P.A to Deputy Commissioner, Ludhiana for information please. /é

For: Deputy Commissioner
Ny dhiana



Anmnsns- R [,

N
©e39 f3ud afimsg, gfitmirer
(PH.B Hmm)
g
Wt WEAE FB 0.A No. 32 of 2025 (In Ref. Public Action Commiiee & Ors. Vs
State of Punjab & Ors.) 37 85 firdh 28-01-2025 32 gend €1 e @@ 38 wasthal fnid ahamn,
B 7 28 3 fird wigr T afss S A 3,

Sr. No. i i Committee
1. Sub Divisional Magistrate Ludhiana West. ( Pand ) | Nodal

2 DistrictForest Offcer, udhana Member

5 Representative from RO MOEFCC, Chandigarh. | Member
i e Wiember

=9 aifsz it § gefes it wet A fa @9 et wifas am R firdh 28-01-2025 5
32 i 2 ga Har wrfis See 32 31 S9s Quds ISt ad reed @ falee feR wEIS &

3 wEle weveah
feg geni 393 B IEN
faudt afimas,
Btmre
U5 e -S|y o igfo0 as,

fom & B @379 35 wam & o w3 3 arawd {3 3 e d)

1. Qu ¥igw Amrede, e (i) & 37 3 Sedt A A 3 i fe v 3 s BT
s A 7 TENS TR WA W AR & s @ ge @ -l wee 3
ey w93 31 areed wTs QuIs fallee for €233 § 3 @ s AR e A

2. frwt a3 waws, Bfawrer & Principal Chief Conservator of Forests (HOFF). Punjab SAS
Nagar 38 7't U39 &3 2025 it 06-02-2025 (A i i § Hafts 3) < amit 37 3 ffums

| e 3 U39 g eon TeT Woe o e 9 s i & TENS Sad wata

e .8 2B it 26012025 § AR TN S 3T srgerd wa fallew FET § 3
9 it fom ee3s § 3 @ e s R

ntaive from RO MOEFACC, Chandigarh & F5 w3 warddl arerdl £33 S rer &1

ot w3 w3 S e

A2z Aot gl ek 3 ow & o s ey

(/

eI faud afimss
:
st

3. Rey

s



